
RESUME' OF WORK DONE BY 
LOK SABHA 

(TENTH LOK SABHA-NINTH SESSION) 
(21st February to 13th May, 1994) 

LOK SABHA SECRETARIAT 
NEW DELHI 

July. 1994lAsadha, 1916 (Saka) 



T.O. No. 75/10 LS Vol. IX 

@ 1994 By LOK SABHA SECRETARIAT 

Published under Rule 382 of the Rules of Prcx:edure and Conduct of 
.Business in Lok Sabha (Seventh Edition) -and Printed by the 
'Manager. P.L. Unit, Govt. of India Press, Minto Road. New Delhi, 



PREFACE 
This Publication contains a brief resume of work done in the 

Tenth lok Sabha during the Ninth Session i.e. from 21 February to 
13 May, 1994. 

NEW DELHI; 

July, 1994 

Asadha, 1~16 (Saka) 

R.e. BHARDWAJ, 
Secretary-General. 



CONTENTS 
PMI 

1. DURATION OF SESSION .............. ............ ................ ....... 1 
2. BILLS 

(i) Government Bills ................ ...... ................ ......... 2 

(ii) Bills referred to Departmentally Related Stand- 9 
ing Committees ................................................. . 

(iii) Private Members' Bills .................. .................... 11 

3. CALLING ATTENTION ..................................................... 19 

4. COMMITTEES 

(i) Financial Committees .. ....................................... 20 

(ii) Other than Financial Committees ....................... 21 

5. DIVISIONS ................................................................... 23 
6. FINANCIAL BUSINESS 

(i) Railway Budget ............ ....................... ............... 24 

(ii) General Budget .... ...................... ......... ........... ..... 24 
(iii) Budget in respect of State of Jammu and 27 

Kashmir ............................................................ .. 

(iv) Budget in respect of State of Manipur .............. 27 

7. LEAVE OF ABSENCE ...................................................... 28 
8. MOTIONS 

Motions under Rules 191 and 342 ........... ...... ...... 29 

9. OBIT'JARY REFERENCES ............................................... 30 
10. PAPERS LAlo ON THE TABLE .......................................... 31 
11. PETITION ............... ................... ................... ................ 32 
12. PRESIDENT'S ADDRESS ................................................ 33 

13. PRIVILEGE MATTERS 34 
14. QUESTIONS 36 

(i) Starred .............. ........... .......... ....... ...................... 38 
(ii) Short Notice ........................................................ 36 

(iii) 



PAGE 

(iii) Unstarred ...................................................... ,.... 36 
(iv) Half-an-Hour Discussions arising out of 37 

answers to questions ........................................ . 
15. RESIGNATION BY MEMBERS .. .................. ........ ...... ......... 38 
16. RESOLUTIONS 

(i) Resolutions placed before the House by 39 
Speaker ................ ; ............................................ . 

(ii) Government Resolutions ................................... 40 
(iii) Statutory Resolutions ......................................... 41 
(iv) Private Members' Resolutions .......................... 44 

17. SHORT DURATION DISCUSSIONS (RULE 193) .................. 45 

18. SITTINOS OF lot< SABHA ............................................... 47 
19. SPEAKEWDEPUTY SPEAKERICHAIRMAW 49 

ANNOUNCEMENTs..OSSERVATION!VREFERENCES ............ . 

20. STAT~ENTS 
(i) Statements made/laid by Ministers under 50 

Rule 372 ............................................................ . 
(ii) Matters under Rule 377 .. ...... ....... ...... ................ 53 

Position regarding receipt of replies from 
Ministers concerned (as on 18.7.1994) 

(iii) Statement showing time spent on disorderly 54 
sceneslinterruptions in the House during Ninth 
Session/T enth Lok Sabha .................................. . 

(iv) Statement indicating matters raised after 55 
Question Hour and before taking up tho listed 
business and time taken thereon ...................... .. 

21. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS 57 
Of BUSINESS .............................................................. . 

(iv) 



1. DURATION OF SESSION 

Date of Commencement 
Date of Adjournment 
Date of Prorogation 
Total Number of days of 
Session 
Number of actual sittings 
Number of hours of sittings 

. .,. 
~21 Febru~r~··' 94 
13 May, 1 . 

@@23.5.1994 

82 days 
38 days 
246 hours f.IId 06 minutes 

Ofhe first sitting commenced with the playing of National ,Anthem. 
·The House was originally to adjourn on the 18th March, 1. 10 meet again on the 
18th April. 1994. . 

However. Vide adoption 01 Thirty-Eighth Report 01 Bu.inHI AdviIory CommIItH. 
House also met on Saturday. the 19th March. 1994 in order to prcrtide sufficient time 
'or compietiOO of essential items of Business. 

2. In accordance with the, decision taken in the meeting 01 Leaders of Parliell 
Groups and announced in the House on 18th March. 1994. the Houle allO met on the 
29th a~ 30th March. 1994. 10 discuss the Final Act embodying the rHUltI of the 
Uruguay round of multilateral trade nagoliations. 

@@3. On 13 May. 1994 House was adjourned till. Monday. the 13th June. 1984. But 
the President prorogued the Lok Sabha on the 23rd May. 1884. 
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SUMMARY 
1. Bills pending at the end of the last session 22 
2. Bills introduced 17 
3. Bills opposed at introduction stage Nil 
4. Bill.s passed by Rajya Sabha and laid on the Table 6 
5. Bills passed by Rajya Sabha and returned by Lok 3 

Sabha with amendments 
6. Bills returned by Rajya Sabha with amendments Nil 

and laid on the Table of Lok Sabha 
7. Bills passed 27 
8. Bills negatived Nil 
9. Bills withdrawn Nil 

10. Bills part-discussed Nil 
11. Motions for adjournment of debate on the Bills Nil 

adopted 
12. Bills referred to Select Committee Nil 
13. Bills referred to Joint Committee Nil 

14. Bills reported by Select Committee Nil 
15. Bills reported by Joint Committee Nil 
16. Bills originating in and referred to a Joint Commit- Nil 

tee by Rajya Sabha in respect of which motions 
for concurrence were adopted by Lok Sabha 

17. Bill.s pending at the end of the Ninth Session of 18 
Tenth Lok Sabha vide Para No. 3038 of Lok 
Sabha Bulletin-Part II dated 24.5.1994. 
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7. ·LeAVE OF ABSENCE 

51. Names 01 Members Period lor which Date When 
No. leave "ranted leave 

granted 

1. Shn Gurudas Kamal 2.12.93 to 22.12.93 
=21 days 

2. 5hri Govinda Chandra 8.12.93 to 24.12.93 
Munda = 17 days 

3. Shri R. 5urender Reddy 2.12.93 to 24.12.93 
= 23 Days 

4. Shri Vishwanath Pratap Singh 14.8.93 to 28.8.93. 25.4.1994 
2.12.93 to 30.12.93 
& 21.2.94 to 17.3.94 
~ 59 days 

5. Shri R.S. Mane 21.2.94 to 17.3.94 
= 20 days 

6. 5hri Ram Naik 29.3.94 & 30.3.94 
and 
18.4.94 to 13.5.94 
= 28 days 

7. Shri Ram Niwas Mirdha 18.4.94 to 13.5.94 
=20 days. 

28 
,.. 



1. 
2. 
3. 
4. 
5. 

8. MOTION 
MOTIONS UNDER RULES 191 AND 342 

SUMMARY 
No. of notices received 
No. of motions admitted 
No. of motions discussed 
No. of motions remained Part-discussed 
Total time Taken 

29 

600 
95 
Nil 
Nil 
Nil 



9. OBITUARY REFERENCES 
---------_._----------------------
SI- Name and particulars 
No. 01 Membership 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

10 

11. 

12. 

13. 

14. 

2 

Shri A.S. Arumugam 
(Member, Second and Fourth 
Lok Sabha) 
Shri M.A. Hannan Alhaj 
(Member, Sixth Lok Sabha) 
Dr. N.N. Kailas 
(Member, Fifth Lok Sabha) 
Shri T.D. Muthukumarasami 
Nayudu 
(Member, Second Lok Sabha) 
Shri Shiv Ram Rai 
(Member, Sixth Lok Sabha) 
Shri V. Muniswamy Thiru-
kuralar 
(Member, First Lok Sabha) 
Shri A.V. Reddiar 
(Member, Central Legislative 
Assembly and Third Lok 
Sabha) 
'Shri Tara Chand Khandelwal 
(Sltling Member 01 Lok Sabha) 
Smt. Renu Chakravartty 
(Member, First, Second and 
Third Lok Sabha) 
'Shri Ram Prakash Chaudhary 
(Sitting Member 01 Lok Sabha) 
Shri Ravindra Pratap Singh 
(Member, Sixth Lok Sabha) 
Major General Rajinder Singh 
Sparrow 
(Member Seventh and Eighth 
Lok Sabha) 
Shri S. Easwara Iyer 
(Member, Second Lok Sabha) 
Shri Bijoy Modak 
(Member, Fourth to Seventh 
Lok Sabha) 

Date of 
dealh 

3 

3.1.1993 

22.9.1993 

B.2.1994 

9.2.1994 

11.2.1994 

4.2.1994} 

19.2.1994 

15.4.19941 
17.4.1994j 

,9.4.,994} 

15.4.1994 

19.4.1994 

22.4.1994 

9.5.1994 

Date on 
which 
relerence 
made 

4 

21.2.1994 

15.3.1994 

'18.4.1994 

'21.4.1994 

25.4.1994 

10.5.1994 

'House was adjoumed lor the day without transacting any business. 

30 

Time 
!eken 

H. M. 

5 

o 06 

003 

o 25 

o 25 

o 02 

o 02 



10. PAPERS LAID ON THE TABLE 
--------_._ ... _._---_._-_. __ ..... . 

(8) By Government 
(b) By Private Members 

1342 
NIL 

...... _._-------

31 



11. PETITION 
Presented By Member .......................... One 

32 
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14, QUESTIONS 

(i) Starred Question 
(a) Number of questions put down in Question 
Lists for oral answers 
(b) Number of questions orally answered 

(ii) Short Notice Questions 
(a) Number of questions put down in Short 
Notice Question List 
(b) Number of Short Notice Questions orally 
answered 

(iii) Unstarred Questions 
(a) Number of questions put down in Question 
Lists for written answers 
(b) Number of questions for which written ans-
wers were laid on the Table including those put 
down for oral answers but- not reached for oral 
answers 

------------
'IncluGed 1 Starred Question postponed lor one date to another. 

700* 
147 

3 

3 

7629** 

8182 

"Included 92 Unstarred Questions detetedllranslerred Irom one Ministry to another. 

36 
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1. 
2. 

3. 

4. 

5. 

SUMMARY 
No. of notices received ........................................ 174 
No. of discussions admitted ................................ 2 

No. of discussions held .. ....... ... ............. ... ... ........ 1 
No. of discussions remained part-discussed ...... Nil 
Total time taken ..................... '" ................ '" ... ... .......... 13 hours 

and 20 
minutes 
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S. 
No. 

1. 

2. 

3. 

18. SITTINGS OF THE HOUSE 

Subject Date 

Cancellation 01 sitting on 2.3.1994 
11 March and Fixation 01 sitting 
on 19 March, 1994. 

Fixation 01 sittings on 29 and 18.3.1994 
30 March. 1994. 

Siltings 01 Lok Sabha on 13, 14 
and ,5 June, 1994. 

47 

Remarks 

On adoption 01 38th Report 01 
Business Advisory committee, 
Lok Sabha agreed to cancel 
the sillng lixed for Friday, 
11 March, 1994. II was also 
agreed that to provide Bullicient 
time lor completion 01 essential 
items of Government and other 
business. the House might also 
sit on Saturday. 19 March, 
1994. 

Accordingly, the silting fixed 
for 11 March, 1994 was 
cancelled and the House sat 
on Saturday. 19 March, 1994. 

The Speaker announced that at 
the meeting 01 Leaders of 
parties/Groups, it was decided 
that the House might sit on 
Tuesday, 29 and Wednesday, 
30 MarCh, 1994 to discuss the 
Final Act embodYing the results 
01 the Uruguay Round of 
multilateral trade negotiations. 

Accordingly, the Hosue sat 
on 29 and 30 March, 1994. 

On Friday, 13 May, 1994, Chair 
announced in the House that 
the Lok Sabha would meet on 
13 June. 1994 Accordingly, 
paras in Bulietin·Part II and OM 
to MinislrieslDepartmenls 01 
Govemment 01 India and 
others concerned regarding 
lixation 01 sillings 01 Lok sabha 
on 13, 14 and 15 June, 1994 



-------------------------:-------
Remarks S 

No. 
Subject Date 

------ .... ---.------.-. 

48 

lor transaction 01 Govemment 
Business were issued. Subse-
quently on 23 May, 1994, Minis-
try 01 Parliamentary Allairs ra-
quested Hon. Speaker to recom-
mend Hon. President to Proro-
gue Lok Sabha. The Speaker 
agreed to the proposal. Accord-
ingly, Lok Sabha was prorogued 
on 23 May. 1994 by the Presi-
dent without being adjoumed 
sine die by the Hon. Speaker. 

On 25 May, 1994, Ministry 01 
Parliamentary Allairs sent a com-
municalion sitting thai Lok sabha 
might be summoned to meet lor 
ils Tenth Session on Monday, 13 
June. 1994. Accordingly. Sum-
mons etc. were issued on 26 
May. 1994. 



SI 
No 

2. 

3 

19. SPEAKERIDEPUTY SPEAKER/CHAIRMAN 
ANNOUNCEMENT/OBSERVATIONSIREFERENCES 

Subject By whom Date 

-----_._--_._ •... _ .. _--------
Announcement regarding adjournment Speaker 
of the House at 4 p~ on 28 February, 
1994 to re-assemble at 5 P.M. lor the 
presentation 01 the General Budget. 

28.2.1994 

References on the 50th Anniversary 
of the Indian National Army's crossing 
the Burma-India Border 

Sarvashn Sailuddin 18.3.1994 
Choudhary, Atal Bihari 
Vijpayee, Sharad Yadav. 
Chilla Basu, Lokanath 
Choudhary, Yaima Singh 
Yumnam, Vldyacharan 
Shukla, and the 
Speaker. 

Observalion-regarding suspension 01 Speaker 
Rule 331G(a) 01 the Rules 01 Proce-
dure and Conduct 01 Business In Lok 
Sabha In so lar as it requires that 
Demands fGlr Grants shall be referred 
to the Standing Commillee alter the 
general discussion on the budget IS 
over and allowing the relerence 01 the 
Demands lor Grants to Standing 
Commillee even belore the General 
Discussion is concluded. 

THE HOUSE AGREED . 

19.3.1994 

• Members also stood in silence lor a short while in memory 01 the Martyrs 
of the Indian National Army. 
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(II) Matter. under Rule 377 
Position cegarding receipt of replies from Ministries concerne(J 

during Tenth Lok Sabha as on 18.7.1994 

Total Number No. 01 replies Percentage 01 
of matters sent to replies sent 

raised members by to members 
Ministers and by the 

copies endorsed Ministars 
to Lok Sabha 

Secretarial. 

Flt'st Session 270 219 81.11 
(9.7.91 to 18.9.91) 

Second Session 133 114 85.71 
(20.11.91 to 20.12.91) 

Third Session 314 240 76.43 
(24.2.92 to 12.5.92) 

Forth Session 149 110 73.82 
(8.7.92 to 20.8.92) 

Fifth Session 61 42 68.85 
(24.11.92 to 23.12.92) 

Sixth Session 253 191 75.49 
(22.2.93 to 14.5.93) 

Seventh Session 127 89 70.07 
(26.7.93 to 2~.8.93) 
Eighth Session 70 44 82.85 
(2.12.93 10 30.12.93) 

Ninth Session 185 74 40.00 
(21.2.94 to 13.5.94) 

53 



(III) Stlltement showing the time spent on disorderly seeneal 
Interruptions In the house during Ninth Se,slon, Tenth Lok 

Sabha 

Dale Time spenl 

8.3.1994 32mlS. 

19.4.1994 8 hrs. 

Total: 6 hrs. 32 mts. 

54 

Remarks 

House adjourned at 1710 hrs. 
and re-assembled al 1742 hrs. 

(i) House adjourned at 11.05 hrs. and 
re-assembled at 12.05. 

(ii) House adjourned at 12.09 hrs. lor 
the day. 



(Iv) Statement Indicating Matterl Railed after queltlon hour and 
before the taking up of the Lilted BUllne .. and time takan 
thereon during the Ninth Selslon of the 10th Lok Sabha 

Dale Number 01 Number 01 Time laken 
matters raised Members H M 

who spoke 

2 3 4 

21.2.1994 3 6 0 20 

22.2.1994 9 9 0 19 

23.2.1994 3 6 0 30 

24.2.1994 3 4 0 14 

28.2.1994 2 19 0 39 

1.3.1994 7 12 0 49 

2.3.1994 16 20 0 28 

3.3.1994 1 10 0 47 

4.3.1994 22 33 1 10 

7.3.1994 13 13 0 20 

8.3.1994 4 24 1 18 

9.3.1994 5 16 0 54 

15.3.1994 5 9 0 31 

16.3.1994 18 19 0 28 

17.3.1994 8 10 0 15 

18.3.1994 3 9 0 41 

19.3.1994 13 13 0 24 

29.3.1994 4 8 0 15 

30.3.1994 6 7 0 011 

18.4.1994 Nil Nil Nil 
111.4.19114 Nil Nil Nil 
21.4.1Q94 Nil Nil Nil 
22.4.1994 8 9 0 29 

25.4.1l1li4 11 14 0 35 
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2 3 4 

26.4.1994 14 15 0 29 
27.4.1994 8 13 0 30 
28.4.1994 13 15 0 31 
29.4.1994 11 15 0 29 

2.5.1994 5 11 0 36 
3.5.1994 13 19 0 29 
4.5.1994 11 12 0 29 
5.5.1994 14 14 0 26 
6.5.1994 4 7 0 29 
9.5.1994 8 9 0 31 

10.5.1994 8 10 0 29 
11.5.1994 7 12 0 23 
12.5.1994 1 11 0 51 
13.5.1994 33 33 1 07 

312 464 19 24 



21. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS 
OF BUSINESS TRANSACTED DURING THE NINTH SESSION 

OF TENTH LOK SABHA 

Business 

BILLS 
(a) Government Bills 
(b) Private Member's Bills 

BUDGETS 
(a) Railway Budget 
(b) General Budget 
(e) Budget in respect 01 States under 

President's Rule 
CALLING ATIENTION NOTICES 
DISCUSSIONS 

(a) Hall-an-hour Discussions (Rule 55) 
(b) Short Duration Discussions (Rule 193) 

MAnERS OF URGENT PUBLIC IMPORTANCE 
OTHER THAN QUESTION HOUR 
MATTERS UNDER RULE 377 
PRESIDENT'S ADDRESS 
QUESTIONS 
RESOLUTIONS 

(a) Resolulions placed belore the House by the 
Speaker 

(b) Government Resolutions 
(el Statulory Resolutions 
(d) Private Member's Resolutions 

STATEMENTS (Rule 372) 
OTHER MATIERS such as Papers laid on the 
Table, OiJi!uary Relerences. QUBlilions 01 Privileges, 
Points 01 Ord&r, Personal Explanations etc. 

TOTAL: 

Time Taken 

2 

H ,M 

"54 15 
7 48 

@25 31 
35 05 

0 19 

1 05 

0 30 
13 20 

19.24 

3 40 
20 31 
31 18 

0 44· 

@ 
11 33 

7 36 
2 07 

11 20 

246.06 

Percentage 
to the 

Iotal time 
leker: 

3 

22.0 
3.2 

10.4 
14.3 
0.1 

0.4 

0.2 
5.4 
7.9 

1.5 
8.3 

12.7 

0.3 

4.7 
3.1 
0.9 
4.6 

100.0 

"Joint·discu.lion look place on certain Statutory Resolutions - [Vide Statement No. 
18 (iii) 51. NOI. 2,4,5.6 and 7) and Mollon for consideration 01 connected Government 
Bills (vide Statement No. 2(1) 51. NOI. 1.3.4,5 and7). Time taken on joint discussion 
has shown under Government BIIa. 
@Joint discussion look place on a Government Resolution {vide Statement No. (Ii) 
aJongwith (i) Demand. for Grants in reapect of Budget (Railways) for 1994-95 and (ii) 
Demand for Exceu Grants In ... eepect af Budget (Railways) for 1119O-91}. THnI taken 
on Joint clleu_on hal been Ihown under Railway Budget. 

57 



CORRIGENDA 

RESUME OF WORK DONE BY LOK SABHA 

(TENTH LOK SABHA - NINTH SESSION) 

Psge 51. Column For Resd 
No. No. 

3 

24 

25 

34 

49 

7 '·7' '@7' 

~ existing fool noles ~ "@ The molion for 
consideration of the Bill was discussed together with the 
Statutory Resolution seeking disapproval of the Banking 
Regulation (Amendment) Ordinance, 1994 (No.5 of 1994)." 

3 7 from bottom Qmi1 ' . , 
3 2 Qmi1'.' 

Qmi1 "Discussed 
together" 

6 3 'Covention' 'Convention' 

2 2 8 'References' "References' 


